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(2023) 07 CAT CK 0013

In the Central Administrative Tribunal

Case No : Civil Miscellaneous Contempt Application No. 233 Of 2018 In Original 
Application No. 802 Of 2016

Raj Pal APPELLANT

Vs

V.P. Singh, Chief Post Master General U.P. Circle, Hazratganj, 
Lucknow Pin Code-226001 & Ors 

RESPONDENT

Date of Decision : 07-07-2023

Acts Referred:

Citation : (2023) 07 CAT CK 0013

Hon'ble Judges : Om Prakash VII, Member (J);Mohan Pyare, Member (A)

Bench : Division Bench

Advocate : A. Tripathi, R. K. Srivastava

Final Decision : Disposed Of

Judgement

Om Prakash -Vii, Member (J)

1. None present for the petitioner even in the revised call. Shri R.K. Srivastava,
learned counsel for the respondents is present.

2. Referring to Annexure-6 of the compliance affidavit dated 02.01.2019 Shri
R.K. Srivastava, learned counsel appearing for the respondents states that
direction given by the Tribunal in OA No.802 of 2016 has been fully complied
with. Applicant/Petitioner has been reinstated. Entire amount said in the order
has already been paid. Thus, the proceedings of the aforesaid contempt are
liable to be closed and notices issued are liable to be discharged.

3. In view of the submissions raised on behalf of learned counsel appearing for
the respondents and considering the fact disclosed in the compliance affidavit
dated 02.01.2019, we are of the view that substantial compliance has been
made of the direction given by the Tribunal. Thus, proceedings of the present
contempt are liable to be closed.

4. Accordingly, the contempt proceedings are closed. Notices issued to the
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respondents are discharged. All associated MAs stands disposed of.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/raj-pal-appellant-hash-vp-singh-chie… Page 2 of 2


